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ITEM NO.301 Court 5 (video Conferencing) SECTION II-B

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Criminal Appeal No(s).135/2010
BUDHADEV KARMASKAR Appellant(s)
VERSUS

THE STATE OF WEST BENGAL & ORS. Respondent(s)
Mr. Jayant Bhushan, Sr. Adv. (A.C.)Mr. Pijush K. Roy, Adv.
(A.C.)/Appellant May Be Shown As Amicus Curiae Ia No. 80140/2020 -
Appropriate Orders/Directions)

Date : 21-09-2020 This matter was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE L. NAGESWARA RAO
HON'BLE MR. JUSTICE HEMANT GUPTA

For Appellant(s) Jail Petition, AOR
Mr. D. Mahesh Babu, AOR

Mr. Jayant Bhushan, Sr. Adv. (A.C.)
Mr. Pijush K. Roy, Adv. (A.C.)
Ms. Kakali Roy, Adv

For Respondent(s) Mr. R.S. Suri, ASG
Mr. Mohd. Akhil, Adv.
Mr. Vikas Bansal, Adv.
Ms. Sunita Sharma, Adv.
Mr. Sanjay Kumar Tyagi, Adv.
Mr. B. V. Balaram Das, AOR
Mr. Gurmeet Singh Makker, AOR
Mr. Raj Bahadur Yadav,AOR

State of Assam Ms. Diksha Rai, AOR
Ms. Palak Mahajan, Adv.

Ms. Jaspreet Gogia, AOR
Mr. Karanvir Gogia, Adv.

State of UttarakhandMr. Saurabh Trivedi, AOR
Sianafuee ot eriied Mr. Subas Ray,Adv.

Digitally S\gﬁe by
GEETA AHWYIA
Date: 20 9.21

Rosaon' T Mr. Tanmaya Agarwal, Adv.
Mr. Jatinder Kumar Bhatia, AOR

State of T.N. Mr. Yogesh Kanna, AOR.
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D. Mahesh Babu, AOR

Corporate Law Group, AOR
Anil Katiyar, AOR

V. G. Pragasam, AOR
S. Prabhusubramanian, Adv.

Asha Gopalan Nair, AOR
Anuvrat Sharma, AOR
Sunil Fernandes, AOR

K.V. Jagdishvaran, Adv.
G. Indira, AOR

Suhaan Mukerji, Adv.
Liz Mathew, Adv.

Vishal Prasad, Adv.
Abhishek Manchanda, Adv.
Sayandeep Pahari, Adv.

PLR Chambers And Co., AOR

Manish Singhvi, Sr.Adv.
Sandeep Kumar Jha, AOR

Ashok Kumar Singh, AOR
Sachin Patil Adv.
Rahul Chitnis Adv.

Geo Joseph Adv.

S.Udaya Kumar Sagar, AOR
Swati Bhardwaj, Adv.

K. Enatoli Sema, Adv.
Amit Kumar Singh, Adv.

Irshad Ahmad, AOR
Anil K. Jha, AOR

Rohit Kumar Singh, AOR
Kamal Mohan Gupta, AOR
Dharmendra Kumar Sinha, AOR
A. Subhashini, AOR

Anil Shrivastav, AOR (AAG)

Saket Singh adv
Niranjana Singh AOR

Prerna Singh, Adv
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Mr. Aditya Kumar, Advocate
Mr. Abhay Pratap Singh, AOR

Mr. Radha Shyam Jena, AOR
Mr. P. V. Dinesh, AOR
Ms. Kiran Bhardwaj, AOR

Dr. Rajesh Pandey, Adv.
Ms. Aswathi M.K., AOR
Ms. Tanuja Manjari Patra, Adv.

State of Karnataka Mr. Shubhanshu Padhi, Adv.
Mr. Ashish Jain, Adv.

Mr. C. K. Sasi, AOR

Mr. Aniruddha P. Mayee, AOR
State of Gujarat Ms. Deepanwita Priyanka, Adv

State of Manipur Mr. Pukhrambam Ramesh Kumar, Adv.
Ms. Anupama Ngangom, Adv.
Mr. Karun Sharma, Adv.

Ms. Garima Prashad, AOR
Mr. Aditya Kumar Dubey, Adv.

Mr. Gopal Singh, AOR
Mr. Manish Kumar, Adv.

M/S. Arputham Aruna And Co, AOR

Mr. Anand Grover, Sr. Adv.
Ms. Tripti Tandon, Adv.
Ms. Savita Singh, AOR

Mr. Ashok Kumar Singh, Adv

Mr. Rameshwar Prasad Goyal, AOR
Ms. Hemantika Wahi, AOR

Mr. Garvesh Kabra, AOR

Mr. Chanchal Kumar Ganguli, AOR
Ms. Aparna Bhat, AOR

Ms. Liz Mathew, AOR

Mr. Sanjay Kumar Visen, AOR

Mrs. Swarupama Chaturvedi, AOR
Mr. Balaji Srinivasan, AOR

Mr. M. T. George, AOR

Mr. Kuldip Singh, AOR

Mr. Joseph Aristotle S., AOR

State of Mizoram Mr. Siddhesh Kotwal, Adv.
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Ms. Ana Upadhyay, Adv.
Ms. Astha Sharma, AOR

State of H.P. Mr. Vikas Mahajan, AAG
Mr. Vinod Sharma, Adv.
Mr. Anil Kumar, Adv.

State of Sikkim Mr. Raghvendra Kumar, Adv.
Mr. Anand Kumar Dubey, Adv.
Mr. Narendra Kumar, AOR
Dr. Monika Gusain, Adv.
Mr. Mahfooz A. Nazki, AOR

U.T. of J&K Ms. Shashi Juneja, Adv.
Mr. Satish Pandey, AOR

State of Tripura Mr. Shuvodeep Roy, AOR.
Mr. Kabir Shankar Bose, Adv.
Mr. Rahul Raj Mishra, Adv.
Mr. Chirag M. Shroff, Adv

Ms. Sanjana Nangia, Adv
Ms. Abhilasha Bharti, Adv

UPON hearing the counsel the Court made the following
ORDER

After hearing Mr. Anand Grover, learned senior
counsel appearing for the applicants in I.A, the
learned Amicus Curiae Mr. Jayant Bhushan, assisted by
Mr. Pijush K. Roy, Mr. R.S. Suri, learned Additional
Solicitor General and the learned counsel appearing
for the State Governments, we are of the opinion that
the relief as sought for in the I.A needs immediate
attention of this Court. As the learned counsel
appearing for the State Governments are not furnished
with copy of the application, we direct the Advocate

on record for the applicant to serve a copy of the
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application on all the respondents. In addition, the
Registry 1is directed to send a copy of the
application to all the AORs for the State Governments
by e-mail immediately.

The learned Additional Solicitor General and
the learned counsel appearing for the State
Governments are directed to get instructions
regarding the modalities for distribution of monthly
dry rations and cash transfer to the sex workers
without insisting on proof of identity.

List on 29.09.2020.

(Geeta Ahuja) (Anand Prakash)
Court Master Court Master



		2020-09-21T17:51:56+0530
	GEETA AHUJA




